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CENTF^AL administrative TRIBUNAL, PRIMCIE"'AL BENCH

OA N0.2S47/1997

New Delhi , this 19thi day of Mav, 1998

k
Hon'ble Shri T.N.Bhat, Meniber(J)

Hon'ble Shri 8.P. Biswas, Member(A)

Shri Cm Kumar

s/o Rarn Kishan

1 138, GulaDi Bagh, Delhi-7 .. Applicant

{By STiri D.P. Avinasli i )

Versus

Govt. of MCT of Delhi , through

1 . Chief Secretary
5, Shamnath Marg, Dwrri-54

2. Secretary
Deptt. of Affairs
5 , Shamric, ̂h Marg , De 1 h 1-54

3. ."cpector General of PrisonerTDel hi)
hear Lajwanti Garden Chowk
Janakpur t , Mew De i hi ., Respondents

(By Shri Ajesh Luthra, proxy for Ms.J. KaushilO

ORDER(oral)
Hon ' b e Sh r i T . Nt Bhat

Vie have heard the learned counsel for the parties

for disposa! of the OA at the admission stage Itself as

, , 1 1 e p e ci' 1 i i 1 g s a r e a i r e a. d y complete. V/ e fi a v e p e i" u s e cl the

rnai Able on record

2. I he applicant, who was working as Driver in the

Department qT Prisons, Govt. of NOT of Delhi , was

removed from service by the impugned order dated

23.S.S4. Aggrieved by the said order, applicant has

come to thrj Tribunal seetOng tlie rel ief •■^•f hie

reinstatement and other consequential benefit-s.

applicant has stated that he had

submitted an appeal but the same has not yet been
disposed of. However, m the reply thre respondents have



A
taken the plea that the appeal has already been decided

b  t h e o r d 0 o "P the C h ■! e P Sec e t a r y vi i' i o n a s d i r e e

reinstatement oP th^ applicant in service. Although

respondents are taking the plea that since the irapugned

order >;as an order oP termination s i nip 1 i ci tor , yet,

admittedly, the appeal filed by the applicant was

allowed by the Chief Secretary, who is the competent

authiority. They fiirther submit tliat the order of the

Chief Secrtetary will be complied with, which could not

be done earlier due to some ariiiri n i st rat i ve di v 1 cul ti es .

-t. In view of the above, this OA is allowed and the

respondents are . directed to reinstate tlie cipplicant
cyu,^'

■within ^ month from the date of receipt of a copy of

this order. Needless to say that the appl.icant shall

a 1 so be en■!: i 11 ed to conseqlient i a 1 benef i ts 1 i ke pay and

al 1 oV'/ances commencing from the date the applicant vs'as

acquitted in the criminal case, which shall also be done

within the. af oresai d period. 'With t'lis order the OA is

disposed of, leaving the parties to bear their own

costs.

( S . ■p'."''Efi~sw£is ) ( T . M . Ehat)
Member (A) Member( -j)
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